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INTRODUcnON 

I, Chairman of Estimates Committee having been authorised by the 
Committee to submit the Report on their behalf, prcaent this Fifth Report 
on the Ministry of External Affairs - Consular Passport and Visa 
Division. 

2. The Committee undertook the examination of the various aspects of 
Passport Division mindful of the fact that passport being a certificate of 
citizenship ought to be available to citizens as a matter of right without 
undue hinderance. Yet, as this facility lends itself to various kinds of 
misuse this right requires to be balanced with safepards aimed at 
minimising such misuse of passports. Even as the thrust of Committee's 
deliberations has been on this aspect, other related problemi like overlap. 
ping legislations, administrative laxity also engaged the Committee's 
attention. 

3. The Committee considered the replies given by the Ministry of 
External Affairs to a detailed questionnaire issued on this subject whereaf-
ter the Committee took evidence of the representatives of the Ministry of 
External Affairs on 5.9.1990. The Committee wish to express their thanks 
to the representatives of the Ministry of External Affairs who placed 
~ore them detailed written notes on the subject and furnished whatever 
information the Committee desired in connection with the examination of 
the subject. 

... The Report was considered and adopted by the Committee on 
20.12.1991. 

S'i 18 their report, the Committee have brought into focus the foUowing 
upects: 

(a) delays in issue of passports, their misuse and redressal of public 
grievances ; 

(b) legal, Organisational eft Administrative frame work within which 
passports are issued; and 

(c) compatibility of Indian p~n Act with related statutes and the 
aspects relating to Emigration Act. 

6. The Committee in their report have caHed for substitution of the 
two existing statutes Whicll govern different BlpCCtB relatina to issue of 
passports by a single statute. In this context, they find that the Passport 
(Entry into India) Act, 1920 is an unncceswy imperial legacy and needs to 
be repealed. Tbey also find the Qesigoation of the Head of C.P.V. Division 
.. 'Chief ControUer of Emigrations' unnecessary. 

(v) 
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7. The report also dwells upon some of the exoFnous as~ of the 
IDdian Passport Act, particularly harmonization with it or other statutes 
pernio. entry of foreigners intD India and Resistration of Foreigners 
Act, 1946. This, in opinion of the Committee has added significance for 
the purpose of making narcotics control ~d anti-smugling operations 
effective. The Committee have, therefore, desired that penalties under 
both these statutes must be similar, non-bailable and of higher deterrence. 

8. The illegal entry of foreigners and their overstayal have caused 
concern to the Committee and prompted them to recommend a review of 
the special passport arrangement for Bangladesh and Sri Lanka. They have 
in fact gone further to call for such reviews being taken up at suitable 
iDtervals for uniform application of relevant laws. In this regard, the 
Committee have suggested urgent consultation with the States of the 
UBion which are responsible for the administration of certain provisioDi of 
these laws. They have also called for systematic maintenance of records 
about the entry and departure of the foreigners. 

9. In regard to organisational and administrative matten, ·the Commit-
tee feel that opening of new passport offices oUght to take intp account 
geographically distance of the section of the population, particularly, thOle 
residing in North-Eastern Island Territories. The Committee have 'also 
commented upon infrequency and content of the Management Information 
System being practiced in the C.P. V. Division and called for regular 
inspection of Foreign Missions to tone up the consular services, available 
to Indian citizens abroad. 

10. In Chapter II of the report, statistics relating to pendency of 
paIIpOrt application and their disposal has been brought out. A1though the 
statistical data furnished to the Committee seems to present ~ satisfactory 
picture, the Committee are skeptical about these figures being a true index 
of public dissatisfaction with the functioning of Resional Passport Offices. 
They are intrigued by the fact that despite the volume of applications 
having gone up by 42%, the pendency could have come down, in real 
terms. It is, their belief that more applications are now being 'rejected 
summarily or are returned to the applicants only to massage statistics. The 
Committee have, ther~fore, not only cal1ed for attitutional reforms in the 
actual functioning of Regional Passport Offices but also desired greater 
involvement of C.P.V. Division in the redressal of grievances. They also 
have drawn attention to the crying need for strengthening and monitoring 
grievances redressal machinery at the level oq~~gional Passport Offices. In 
this context, the Committee have welcoqted the simplified passport forms 
and methodology as also the introduction of more Secured Passport and 
Machine 'Readable Passport besides the Computerisation of Passport 
Offices in India and abroad. However, they would expect the C.P.V. 
Division to ensure wider and effective. publicity of rules and regulations 
governing the issue of passports as also their reforms being undertaken. 
The COmmittee also have underlined the need of setting up Non-Official 
Passport Advisory Committees and of stipulating a time limit for disposal 
of complaints. 
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11. The Committee hold the view that continuance of the existing 
emigration procedures for Indians travelling abroad for employment does 
Dot appear to have any administrative or other functional rationale behind 
it. Therefore, they have recommended that Indian Emigration Act, 1983 
be reviewed with a view to dispensing with prior emigration clearance as 
an essential pre-requisite for travel abroad by Indian citizens. 

12. The Committee would like to express their thanks to the Estimates 
Committee (1990-91) for taking evidence on the subject and obtaining 
valuable information thereon. The composition of the Committee (1990-91) 
is given at Appendix I. 

13. For facility of reference the recommendations/observations of the 
Committee have been printed in thick type in the body of the Report and 
have also been reproduced in consolidated form in Appendix of the report. 

NEW DELHI; 
February 14, 1992 
MagM 25, 1913(S) 

MANORANJAN BHAKTA 
Chairman, 

Estimates Committee. 



CHAPTER I 

mSTORICAL AND ORGANISATIONAL 

Brief History 
1.1 Prior to World War I, Indian Passport, as a travel document was 

not in existence. Consequcnt upon the enactment of Defence of India Act, 
1914, and the promulgation of rules thereunder, the possession of this 
document for entry or exist from the country became obligatory. Based on 
earlier statutory provisions. The Indian Passport Act, 1920 was enacted. 
This legislation was limited in its scope. 

1.2 In 1922, The Indian Emigration Act was promulgated. Since then 
emigration has been a central subject. Under the provisions of this Act, in 
accordance with the structure and composition of the then British India, 
the government of the day delegated to the then provincial governments 
the power to issue on its behalf, passports to Indians wishing to go abroad. 
These were largely indentured labour. Consequendy, the then Govern-
ments of Bombay, Central Provinces and Berar, Delhi and United 
Provinces, had regular Passport Offices functioning under their respective 
Home Departments. 

1.3 With Independence and the adoption of our Constitution, citizen-
ship became unifenn; accordingly passports and their issuance became a 
Central subject. In the interim period, however, uptil 1954, State Govern-
ments continued to issue passports on behalf of the Ministry of External 
Affairs. 

1.4 In 1967 a new legislation called the Indian Passport Act was 
promulgated. This made mandatory the possession of a valid passport, or 
travel documen~, before departure from India. It also provided for the 
issuance of various types of Passports, including to those who are not 
citizens of India. This Act did not, however, inClude any provisions for 
possession of passports by persons entering or exiting India. To that extent 
it became necessary to retain the Indian Passport Act, 1920 which was, 
however renamed as The Passports (Entering into India) Act, 1920. 
Cmtral Passport Organisation 

1.5 A Central Passport and Emigration Organisation came into being 
in 1959 as a subordinate office of the Ministry of External Affairs. Its aim 
was to administer five Regional Passport Offices at Bombay, Calcutta, 
Delhi, Madras and Nagpur, set up earlier in 1954, as well as the offices to 
be set up subsequently. 
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1.6 In a written note the Ministry have stated that the role of the 
Central Passport Organisation is to grant passports and render passport 
related services to Indian citizens aU over India. 

Consuitlr, Passport, Visa Division 

1.7 In 1967, Consular. Passport and Visa Division was established as 
part of the Ministry of External Affairs. 

·1.8 The objectives of the CPV Division are:-

(i) expedition issue of passports and other travel documents to Indian 
nationals; 

(ii) effective rendering of consular service to Indian nationals abroad 
including assistance (0 Indians in distress; 

(iii) expeditious issue of visas to foreign nationals through our represen-
tatives abroad: 

(iv) constant review of policies in this regard with a view to simplifying 
and streamlining procedures; 

(v) on behalf of the Ministry of Labour, and where there is no office 
of the POE (Protector of Emigrants), to issue emigration clear-
ance I suspension. 

·1.9 CPY Division is headed by a Chicf Passport Officer who also 
functions as the Controller-General of Emigration. 

1.10 Explaining the position regarding emigration, the Ministry stated 
that with the replacement of the Emigration Act, .l92~_ by Indian 
Emigration Act, 1983 the subject of emigration is now tfte responsibility of 
the Ministry of Labour; consequently the CPO has also ceased to function 
as Controller-General of Emigration. 

Role of CPO 

1.11 Clarifying the respective roles of the CPV Division and the CPO, 
the Ministry have explained that whereas the Central Passport Organisa-
tion is a field organisation, the CPY renders advice on policy, supervise 
implementation of relevant Acts and Rules, co-ordinates betweeen the 
Ministry of Labour and the Passport Issuing authorities in India. along 
with acting on complaints and grievances from citizens. This Division is 
also responsible for advising Indian Missions and Posts abroad about 
consular Passport and visa matters. It superintends the functioning and 
exercises control over the Central Passport Organisation. 

• Para 1.8 At the time of factual verification the Ministry has added the following two more 
objectivei of the CPV Division:-(vi) Administration of tbe Exlladition Act and Treaties. 
(vii)Consular Relations wilh foreign Govts. 

•• Para 1. 9 At the time of factual verification tbe Ministry bas informed that the CPV 
Division is headed by a Jo;nl Secretary-cum-Chief Passport Officer. 
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Conclusion 
1.11 AI bel been explained, there are curreDtly two similar eDadmeDts 

that coatlaue to remata OD the Statute book: Passports (entry into 1Ddla) 
Ad, 1910 and the IndJaa Passport Act, 1967. The Committee Is uoable to 
appreciate the rationale ror this. If the simple purpose Is to make it 
obUptory lor penoos eDteriag into India to hold a passport, theD that caD 
be attained by Incorporating necessary provisions in the Indian pHSSport Act 
ltseJf. The Act of 1920 Deeds to be repealed, it is an unnecessary Imperial 
legacy. 

1.13 With the promulgation or tbe Constitution or India and a subsequent 
consolidation of Regional Passport Oft"lCtS, the Central Pas.~port Orpaisa. 
don came to beiag in 1959, but as a subordinate organisation of the 
Ministry or External Afrain. The Chief Passport OfIker, also lunctioaiaa as 
ControUer·Generai or Emigration is the head or CPO. The Indian Emip'a. 
doD Act, 1922 bas, however, been :-eplaced by a similarly ruuped Ad of 
1983. Consequently all emigration matters are now dealt witb by the 
Ministry of Labour. 

The Committee are unable to understand tbis continued deslgnatloa. 
Further, the Committee is also or the l'iew tbat emigration control Is • 
colonial inheritanCe not really warranted in hMlay's time or circumstances. 
TbIs aspect has been dealt in greater detail in Cbapter IV. 

Recommendations 
1.14 The Committee expect the Ministry of External Affairs and Labour 

to:· 
(i) bring all provisions relating to the subject of passports under one 

single statute; 
(0) consider dropping the appendage "Chief Controller of Emigration" 

from the designation of Chief Passport Officer. 



CIIAPTER 0 

2.11be Committee undertook examination of the subject mindful of 
the fact that the possession of a passpon is the right of every citizen. 
Tbe approach of the Committee bas been guided by this concern. 
Simultaneously the Committee fuUy recognise the potential for, indeed 
the existing misuse by some of this right. In the face of unchecked 
iOepi immigration, terrorism, narcotic:s trade and smuggling of all 
other variety the passpon as a certificate of citizenship of India, cannot 
be permitted to become a licence to criminality. What, therefore, can 
be done to minimise misuse? The Committee addressed itself to these 
conc::erns. 
A. Delizy in Issue of PASSports 

2.2 The fint is the difficulty experienced by citizens in regard to 
UDdue delay in the issue of passports. In a written note the Ministry 
stated that the primary target of Central Passport Organisation was to 
maintain 'nil' pendency in issuing passports. 

2.3 The position of passport applications and their disposal during 
the last three yean is as foUows:-

"'-
Year Total No. of Total No. of Total No. of 

passpon passports applications 
Applications Issued pending at the 

Received end of the year 

1987 18,37,307 10,29,785 92,134 
1988 23,37,637 12,88,278 1,65,376 
1989 26,11,461 15,58,145 55,317 

2.4 The Ministry stated that during the years 1987, 1988 and 1989 
the number of complaints received in the Ministry regarding deiay in 
issue of passports by passport offices in India was 2480 (0.134%) 1920 
(0.082%) and 885 (0.034%) respectively. 

2.5 In regard to the volume of pending applications the Ministry 
further stated that during mid 1989, it was decided that incomplete 
passport applkations received from applicants should be returned 
immediately for completion of deficiencies. Incomplete applications are 
therefore now not accepted, deficiencies being pointed out to the 

4 



applicants at the counter itself. Incomplete applications received by post 
are returned the following day. 

-2.6 In this context the Committee were also informed that simplified 
passport application forms were being introduced by the end of 1990. 

2; 7 Explaining the position further the Ministry listed the following 
circumstances in which issue of passport may get delayed:-

<a> If any adverse report is received from the aD I police against the 
applicant. and information given by tbe applicant is either incom-
plete, unclear or contradictory; 

(b) cases of duplicate passports of NRls; 
<c) prior approval category. 
2.8 On the other band, in the following circumstances, passports are to 

be issued on an urgent basis:-
(a) death of a close relative abroad; 
(b) medical treatment, illness or accident of self or close relative abroad; 
(c) participation in Government sponsored training courses, seminars I 

conference etc.; 
<d) other cases where passport officer recommends issue of a sbort 

validity passport or where the Ministry decides so depending upon 
the merit of ·a case. 

2.9 When asked about the average time taken for issuing passports the 
Ministry in a written note state:-

"Before June 1990 the average timt taken for issuing a passport was 
45 days." 

. 2.10 The Ministry further informed that during 1989 in aU 1,24.704 
application could not be decided in the average normal time by the 
Passport Offices due to non-receipt of reports from security agencies and 
other compliances from the applicants. 

2.11 Asked what steps were being taken to'1inprove this situation the 
Ministry stated:- ." 

"As per revised orders, from 1st June, 1990 passport an abnormal 
case is to be issued within 28 days after the receipt of the application 
if it is not accompanied by the prescribed verification certificate. In 
respect of applications accompanied by appropriate verificatlon cer-
tificates signed by competent officers, passports may be issued within 
5-7 days." 

•. Para 2.6 - AI tbe· time of factual verification the Ministry has informed that simplified 
passport application forms have been introduced from June 1991. 

5 
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2.12 Dwelling up the reasons leading to delay the representative of the 
Ministry stated during evidence that delays occurred mostly on two counts: 
polK:e enquiry and a shortage of passport booklets. 

2.13 Regarding delays attributable to police verification it was further 
elaborated as under:-

"Mostly, we get the policy inquiry reports after about one month. 
The instructions to the State Governments were that it sould be done 
within three weeks. In the new rules, from 1st July, we have told the 
passport officers that reg~rdless of receipt or non-receipt of inquiry 
reports, the passport should be issued within 28 days from the date of 
application .... .If the police report is received before 4 weeks, weD 
and good; if it is not received before 4 weeks, then we take action." 

-2.14 When asked whether the time schedule laid down since 1st June, 
1990 was being adhered to, the Ministry stated that. this was the goal set 
for passport offices. Given the constrint of staff and passport booklets they 
try to achieve this as much as in practicable. The Commi~ desired to 
know whether the stipulated period of- 28 days for issuing a passport could 
be reduced further. In a post evidence written reply the Ministry stated 
that in the present circumstances, it is felt that, in general, it wiD not be 
feasible to issue passports before 4 weeks of submitting application 
complete in all respects. 

2.15 As regards the problem of shortage of booklets the representative 
of the Ministry explained: 

"There is a problem of shortage of booklets. This is due to the fact 
tbat the number of applications is increasing. Last yeH, it was 15 
lakhs; this year it would be around 18 Jakhs. But tbe production 
capacity of the pres.., is 6500 per day, which is not enough. This is 
also due to the fact that they do not work for 365 days ih a year. they 
may work between 250-300 days in a year. We have asked them to 
expand their capacity of production. but they say that they are not 
capable of expanding it. S\). we h,we decided to go to the private 
sector. We have called for quotations. As soon as quotations arc 
received, we will place an orde for the production of booklets. We 
expect that the limit of 28 days will be adhered to in every case." 

2.16 Dwelling upon the aspect of security. the Committee desired to 
know how it was being ensured that while involving private parties in 
printing of booklets, the security is not jeopardized. The representative of 

• Para 2.14 At lh<.~ lime of factual verification the Ministry has further informed as under:-
"Since pa~'p.H1S arc being written manual!y. output of passport offices gets limited by 
this human con~lraint_ If staff ,trength is not increased in step with increase in input 
applications. II gel~ reflected in increasing pendencies in Passport Offices." 
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Ministry stated:-
"We have consulted Ministry of Finance who are responsible for 
this. They have informed us that they will ~ able to take adequate 
precautions by posting their own persons and by segregating the 
sections of the press. In fact they have also informed us that they 
will have no problem of security in this regard. They will be able to 
take adequate security precautions." 

B. Sa/egUllrds against Misuse 0/ Passports Facility 

2.17 The Ministry were asked during evidence to explain how it 
reconciled the two seemingly conflicting requirements of issuing a pass-
port with the least possible delay and ensuring issue of passport only to 
bona-fide applicants. In reply the representative of Ministry stated:-

"As far as the security aspect is concerned, we are shifting the onus 
under which an enquiry has to be made before a passport is given, 
to section 12. If the police report is received before four weeks, well 
and good; if it is not received before four weeks, then we take 
action. If the police report is adverse, ttten we impound the 
passport." 

2.18 Dwelling further upon the aspects of delay and security, the 
representative of Ministry stated:-

"The only thing that could be done in this respect is that under 
Section 6 there are several sub-sections which specify who are riot 
entitled to receive the Indian passport. We could make some kind 
of a list of these people in India. It is a very massive exercise. The 
list contains persons who faU in the categories specified under 
section 6· and it is checked with the list before the issue of each 
passport. That itself may not be satisfactory. The people coming 
from the countries like Bangladesh, Sri Lanka and Pakistan do not 
figure in that list. They come into the country on their· own 
passports and we would not be able to find them in the list. There 
is no fool-proof method except police check, where police can go to 
the residence and find out as to whether he has liv~d there and 
whether he is an Indian citizen. He does not fall within the purview 
of Section 6 and its sub-sections." . 

2.19 In this context he added:-
"We have tried to request the State Government to speed up the 
police verification procedure. But our experience of earlier years 
suggests that even five weeks time may not be enough." 

2.20 The Committee was informed during evidence that· around 2S to 
30000 passports were being lost every year. The Ministry suspect that 
these were being mis-used by unauthorised holders by replacing the 
photographs. 
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More Secure Passport 
2.21 The Ministry have with effect from August 1990 introduced a 

system of laminating the photograph on the passport as well as other 
personal particulars under a Special Ultra-violet Sensitive Film. This will 
make forgeries on passports, especially substitution of photographs very 
difficult and, where attempted, detectable. 

2.22 The introduction of such passports known as More ~ecure Passport 
(MSP) is in fact a short term measure to meet the 'incre~sing incidences of 
forgeries on existing passports booklets'. This step has been taken up on 
the recommendations of the Implementation Committee on Machine 
Readable Passport (MRP). 
Machine Readoble PQ.Jsport (MRP) 

2.23 In pursuance of the recommendation of all India Passport Officers' 
Conference held in January, 1984, an official Level Committee was set up 
to prepare feasibility report on introduction of Machine Readable Pass-
port. This Committee recommended that introduction of MRP was both 
feasible and desirable. It would be in consonance with the recommenda-
tions of International Civil Aviation Organisation (ICAO). After adop'tion 
of these recommendations in May, 1987, an Implementation Committee 
was set up to prepare project MRP. It was felt that introduction of MRP 
required complete computerisation of Passport Offices in India and 
abroad, computerisation of Immigration Check Points in India and their 
networking. Considering aU these requirements, the Committee has recom· 
mended that MRP be introduced from January, 1995. 
C. COMPUTERlSATION 

2.24 The Ministry has stated that computerisation of pasSport offices in 
India was taken up in the CPV Division in 1986. Mis. WIPRO were 
awarded through the DGS&D two contracts to supply 4+12 i.e. 16 S 296 
computers. Computers have been installed at Delhi (June 86) Madras 
(Sept. 86), Cocbin (April 87), Bombay (June 87), Goa (Feb 88) and 
Lucknow (August 88). The following table gives further details: 

LOCATION DELIVERY DISC 

New Delhi 
Madras 
Cochin 
Bombay 
Goa 
Lucknow 

June 86 
Sept., 86 
April 87 
June 87 
Feb., 88 
Aug., 88 

160 MB 
160 MB 
160 MB 
320 MB 
80 MB 
80 MB 

COST(Rs.) ANNUAL 

7,51,000 
7,14,000 
7,48,000 
9,78,000 
3,84,000 
4,15,000 

MAINTE-
NANCE 

COST (Rs.) 

75,100 
71,400 
74,800 

9,77,800 
41,500 
41,SOO 
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2.25 The Ministry has stated that initial laid doWn specification stipulated 
batch mode check for indexing. Under index check it is ascertained 
whether an applicant was applying for more than one passport or not. 
Subsequently and keeping in view the rising incidents of violence in the 
country, it was decided that index check should be available on on-line 
mode. The capacity of S 286 computer was in consequence found to be 
inadequate. For on-line mode facility, disc capacity reworked for Delhi 
passport office is 1400 MB as against 160 MB installed at present. 

The following additional factors have also inhibited speedy computerisa-
tion of passport offices: 

(i) Lack of experienced staff for operating computers 
(ii) Frequent breakdowns of power. 

(iii) Gaps in development of software 
(iv) Non-availability of computers of the required capacity. 

2.26 The Ministry has also stated that after a detailed study and review it 
is felt that S 386 1 S 486 based Multi Bus generic computers supporting 
UNTX V 33.2/0racla and net-working to the proposed mainframe 
computer at the CPV Division can meet the requirement of National Index 
and PAC check. Software applications for passport control system for use 
in passport offices in India has been developed in cooperation with the 
National Informatic Centre (NIC). It can also be used in Missions I Posts 
abroad. A visa control system for use at Indian Missions 1 Posts abroad has 
also been developed. The needed consular module is under development. 

2.27 Asked to explain the difficulties being faced in speedy computerisa-
tion, a representative of the Ministry stated as under: 

"I think the main problem that we are facing is to get the system 
functioning in such a way that it does not disrupt the service and at 
the same time keeps the records in the shape in which we would like 
to have it. The point is that the software development for that 
purpose has taken time." 

2.28 The repr~sentative of the Ministry further clarified: 
"There has been no obstacle frem the financial angle. The main 
problem is that many people are not convinced it is a good idea. We, 
in the Ministry, desire that computerisation should take place as 
repaidly as possible because that is the only way to streamline the 
issue of passports. We have tried to do it on a very extensive scale in 
the Delhi Passport office. We have succeeded in it.Now all the work 
is done through the coumputer. but there is some resistance because 
of initial fear. We insisted that people should know it. As far as the 
other passport offices are concerned we have tried to assure them 
that it is a psychological fear problem. I think we will overcome it." 
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ConclusJoDs 

2.29 The statistics turoisbed by the Ministry or External Affairs, CPV 
Division, only conftrm anxiety of the Committee about problems being faced 
by citizens In obtaining a passport as a right as against 26.11 Iakb 
applications recevied only 15.58 Iakh passports sbould be issued during 
1989. The position in the previous two yean W85 also DOt markedly 
different. The fact that at the end of the year numbers of applications under 
consideration, at clUl'erent Passport oflkes Is smaU could be on account of 
either a very large number of applications being rejected arbitrarily, or 
returned to the applicants to massage statistics. 

2.30 The Committee is thus led to the view that replying merely on the 
volume of passport applications pending at the end of the year Is possibly 
not the best Index of public cUssatisfaction on this account. Procedural 
changes effected from Mid 1989 have, without doubt, brought down the 
numbers of pending applications despite the volume of applications going up 
by 42 percent. The Committee welcomes and commends the Government for 
introducing a simplifted passport application form and methudOiogy. This 
bas, however, not been attompanied by a sumcient and sbnulatneous pJ,lblic 
awareness programme. This ought to have been done, particularly as a 
signilicant number of applicants are either illiterate, semi-literate or are not 
fully informed about the simplified procedures. 

2.31 Even though the number of complaints received by the Ministry, in 
respect of delays is not very high, the Committee is inclined to the view that 
if the role of the CPV Divisoh were better known, then the index of their 
dls-satlsfactlon about the functioning of Regional Passport offtces would also 
decUne. It is not at the level of higher direction that im~vements is 
needed; rather it is at the level of the actual functioning that both 
management systems and attitudnal reforms have to be brought about. 

2.32 The Committee while welcoming the steps now taken to enhance the 
number of booklets to be printed, cannot but reflect on such a simple 
shortage being permitted to aaravate to the extent of causing needless 
harassments to passport seeken. 

2.33 The Committee commend the Government for Introducing measures 
like More Secured Passport (MSP), . Machlne Readable Passport (MRP), 
along with Computerisation of Passport Oftkes in India and abroad. The 
Committee are of the view that the process of computerisation, within the 
stipulated time-schedule needs to be expedited. It is for the Government and 
the Ministry to address itself to this task and to adopt lucb flnantial or 
other measures 88 would be necessary. 

Recommendati0n8 
2.34 The CommiUee would recommend much wider and more effective 

publicity of rules and regulations governing the issue of passports and aU 
related fonnaUties. 
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2.35 The CommIttee I't(' t dud tilt pieyaace redressaI ....,......" 
~ lit tilt Ind 01 ...... Pw.port oftk.es, be JtreDathened .-.......... 

1.36 Tht CfMDmittee ...... r ...... wad au earlier thDe-Icbeduie daM 
1995 f ... COIIIpIedoD 01 .............. deIbling is euct ~ aDd pul'Jl'08t. 
MSf'. MRP, u well _ , ... t ...cJoos in Iorejg'D miIiIIioDIJ ought lo be 
CImI'fd uncia' this pI._ with .... ae stamna patwrD. 



CIIAPI'EIt' m 
INDIAN PASSPORT ACT: EXOGeNOUS ASPECTS 

3.1 The Foreigners Act, 1946, regulal. entry stay, and departure 
of foreigners form India. Its proviIions ate in addition to and not in 
derogation of the provision of the Registration of Foreigners Act, 
1939, the Passport Ad 1920 and other related enactments. Section 
14 of the Foreigners Act 1946, lays down the penalties to which a 
perIOn, who contravenes its provisioGs shaD become liable. They 
ue:-

(i) imprisonment extendable upto S years; and 

(ii) liability for fine; 

hesides forfeiture of bond, if auy, cntered into by the off~der 
with the Government. 

3.2 On the other hand, section 12 of Indian Passport Act. 1967 
provides that offences thereunder, including contravention of Section 
3 which deals with departure of foreignen from India, shaU be pun-
ishable by 

(i) impriwnrnent upto six months, or with 
(ii) fine upto rupees two thousand, or 

(iii) hoth (i) & (ii); 

'-

besides revocation/impounding of the passport under section 10 
of this Act. 

A. Aspects relating to Narcotics CONro/ and Anti-smuggling 
3,) The narcotics Control Bureau and the Department of Revemle 

InteUigence have pointed out to the Committee, difficulties with 
regard to illegal entry of foreipen into India. It has been felt that 
penalties under the Indian Passport Act for entering India without a 
passport. or on a forged passport, are not deterrant enough. To that 
extent the Indian Passport Act, 1967 and the Foreigners Act, 1946 
aeed to be harmonized. It wu pointed Ollt to the representatives of 
the Ministry that absence of sufficent deterrance and inadeqate heT-
many between two related Acts can create mis-application. or in-ade-
quate application of "laws. Further it can happen that smugglers. 
including those engaged in the trade of narcotics, when apprehended 
without any of the smuggled goods I contrahands are let off with very 
light penalties leviable under the Indian Passport Act, 1967. 

12 
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"We are considering to increase the penalties. But we have Dot 
considered whether we should make this a non-bailable offence. 

-3.4 In a written reply the Ministry has further staled that an 
amendment in Section 12 of the Passport Act was under collsideration to 
make entry of such foreigners who enter into India with no travel 
document or with fake/forged travel document of any country or clandes-
tinely obtain Indian travel documents non-bailable. It was also under 
consideration of the Government to provide for imprisonment of a tenn lip 
to 5 years or a fine of Rs. 50.000 or both in event of only lnto India on 
forged or fake passports. In case of conviction. minimum punishment 
.would be imprisonment of a year, or a fine of Rs. lO,fXXI or both, . 

Issue of hannomzmg the two statutes wtth Mmlstry of Home AfflUl'S. ...•. " 
. 3.5 On a ~e~tion from the Committee th~ ministry also took upt.· ....... :: ... :.·;.l~;: 
Ministry in a letter to the Committee have stated that the concent"· , 
authorities in other Ministries will consider bringing the Foreigners Actffi\ 
line with the proposed amendemnt in the Passport Act. . .. 

C. Treatment of refugee.f from Sri Lanka alld Bangladesh 

3.6 With regard to travel between Bangladesh and India the citizens of 
the two countries enjoy special facilities on a reCiprocal basis. 

3.7 According to Ministry of External Affair8~tt#r·.lNo 1!BD/34401l6/ 
72 dated the 14th August. It)72 a passport cEdr&iA-tndia -Bangladesh 
Passport" will be issued by the designated authorities in India and this 
passport will be valid (or travel only between India and Hangladesh. 
Similarly, the designated authoritiesiR,j:~gladcsh will iSSue a passport 
calleP "Bangladesh Special Passport" antS -this will be valid for travel only 
between Bangladesh and India. It has also been decided that Interndtional 
Passports issued by the the two Governments to their respective nationals 
with appropriate endorsements will also bt~ valid for travel between India 
and Bangladesh. 

3.8 The Ministry were asked ".) sla'.; whellleI thIS it[! iJlIl,!CIllt:ni IF".J 

worked satisfactorily. The repre:;;::fll i.ltlv.! of the Millislr~ stated. 

"We find that the;; number of Ran~lad(;,;hJ~ enterin~~ 1:,;Ji<, i,. cm'~',~e:· 
ably larger than the number 0:' Bangladeshis moving ,I' u.L', (Tpe';i1(' 
direction. Over a long period of time this is also a comln~i,,~. i:-:flux . 

•. Para 3.4 At Ihe time of [actual wrifi':I!ion the Mil1i~try bas stated lh.l.l th~ i;;sr W1W ~i1(lUI;i 

read as under: 
"In ca.~c of convil1:Jon. minimum punishment would hI: imprisonment ,): ,.,,~. V;;',t( w;II .• ;, 
minImum fine of R.5. 1O.O()(I!· 
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It is not possible to check. it because we have special passport 
provisions for travel between India and Bangladesh." 

3.9 Asked whether this special arrangement with Bangladesh can be 
revieMd. the representative of the Ministry stated:-

"We have to examine the political impact of it. Having made the 
pture of special passport facilities for travel between the two 
countries, I think, it will produce an adverse impact if we do it. We 
are particularly here looking at the members of the minority 
community who may f~1 that it is a kind of a new wall to travel 
between the two countries and in such a situation the views of 
Bangladesh minorities would be getting a little more harsh or 
stringent in terms of their religious aspects or the constitutional 
state. It may not be of advantage in our overall perspective." 

3.10 Commenting upon the aspect of unchecked immigration of Bang-
Iadesbi nationals into India, the Ministry in a reply to the Committee 
&tated that the Indo-Bangladesh passports were being presently issued hy 
the District Magistrate/State Governments bordering Bangladesh and any 
fiaaI decision in the matter would have to be taken only after consulting 
IUda State Governments. ' 
Sri lAnIciJ 

3.11 The Committee enquired about the position in respect of 
Sri Lanka. The representative of the Ministry stated:-

"Under the Srimavo-Shastri Agreement. there was a special passport 
introduced between India and Sri Lanka. I am not fully aware of 
the background but I gathered, it was also a political gesture of 
goodwill at that time. These passports continue today. We will have 
to examine whether the abolition of passport facilities would have 
adverse effect, for example, on the members of the Tamil commull-
ity in Sri Lanka." 

3.12 The Ministry have in a subsequent communication to the Commit-
tee stated:-

"Perhaps, we may have to continue issuing these passports at least 
from our Missions/Posts in Sri Lanka" 

3.13 Due to the regional and ethih'; problem in Sri Lanka, over a lakh 
refugees have arrived in Tamil Nadu. It was pointed out by the 
Committee that these refugees were unable to establish that they were 
residents of Sri Lanka because they inveriably left behind all their 
documents before fleeing to India. Asked whether the Ministry were 
contemplating any measures to meet such a situation or to provide 
fdities for such persons to go back to Sri Lanka. the representative of 
the Ministry during evidens;e, stated:-

"We can look into this. In such cases, we approach the Sri Lankan 
authorities, in particular, and request them to issue some documents 
to the Sri Lankan nationals. It would be difficult for the Govern-



15 

ment of India to ~ssue anything to them unless there is some 
agreement in this. respect." 

3.14 Ministry in a subsequent reply to the Committee stated that Sri 
. Lankan Tamils, who enter India should not be given any Indian travel 
documents and that at present, refugee certificates are being issued to 
them by the Government of Tamil Nadu. 

D. Overstyal of Foreign Citizens 
3.15 The Ministry of External Affairs is charged with the responsibility 

of issuing visas to foreigners wishing to visit India. Thereafter, it is the 
Ministry of Home Affairs that is responsible for ensuring that these visitors 
leave our country in due time. It was pointed out to the representatives of 
the Ministry of External Affairs th~t adminstration of these provisions of 
law was widely percieved to be lax and unsatisfactory. Also that the 
numbers of foreigners, particularly from Pakistan and Bangladesh, oversta-
tying in India and without any effective surveillence, was an embarrassing 
comment on the inadequacy of the administration of law in this regard. 

3.16 The representative of the Ministry, however, did not offer. any 
remarks in contradiction to this statement. 

3.17 Asked to state the number of visas granted by the Ministry during 
the last 3 years from Bangladesh and Pakistan, and the numbers of those 
that did not return after expiry of such visas, the representative of the 
Ministry stated:-

"I would like to speak with the Home Ministry also. We suggested 
that there should be a single register for both entry and exit. When 
the exit takes place, they should enter the same column on which the 
entry takes place. They were, in fact, not doing that. But they could 
have started now in which case it would be easy to see the gap." 

3.18 Asked to state the measures being a(}opted to check the overstayal 
of foreign citizens, the Ministry in a written reply has stated that the 
Ministry of Home Affairs have informed that existing rules proide for 
single point entry/exit for visitors from Pakistan, through land route. As 
regards Bangladesh, there were some lacunae in this system and it was 
proposed to remedy these by computerisation. Computers are being 
installed at immigration check posts at the Bangladesh border for better 
efficiency. 

Conclusions 
3.19 Indian Passport Act, 1967 and the Foreigners Act. 1946, both have 

provisions relating to departure of foreigners from India. As stated earlier 
penalties prescribed under the former are considerably less stringent than 
tile later. S6ch non-Indians as are engaged in activities prejudical to the 
eec:urity of India, in narcotics trafficking, smuggling or even gun running, 
when apprehended on Indian soli without valid travel documents quite often 
limply dump their contraband. 'In (,(lDsequence, therefor, they suffer very 
lilbt punishment as provided under the Indian Passport Act; that is, 
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Imprisonment upto 6 months, or nne upto Rs. 2,000/., or possibly both. 
Tbe Foreigners Act, as earlier pointed· out, has provisions that are a little 
more stringent. The need for harmonising the relevant provisions of these 
two ActS is thus self-evident. The Ministry of External Affairs is considering 
enhancement of the terms of imprisonment, as well as line under Section 1Z 
01 the Indian Passport Act, 1967. Such an amendment, though long 
overdue, will in turn render inadequate punis'unents under the Foreigners 
Act. There is yet another dis-harmony." The Passport Act is under the 
Administravtive care of the Ministry of External Affairs, wheras it is the 
MiDlstry of Home Affairs that Is responsible' for tbe Foreigners Act. All that 
the Ministry of External Affal~ have done is to inform the Committee that 
they bave asked the Ministry of Home Affairs to re-examine this position. 

3.20 Special passport arrangements as defined earlier, exslst in respect of 
dtizens of Bangladesh and Srilanka wanting to visit India. These arrange· 
ments came into existence at different times, as spedal political dispensation 
towards the citizens of these two countries. It is the view of the Ministry of 
External Aft'aris that to reverse these arrangments, besides being politically 
unadvisible, would require consultation with the Governments of States that 
border Bangladesh. 

3.21 The Committee is of the view that relatively unhindered immigration 
loto India of Bangladeshis or Srilankan citizens is now fraught with the 
most serious consequences for India's domestic polity; our internal law and 
order; as also for the stability of the States of the Union bordering these two 
countries. 

3.22 A yet more serious aspect of trans border movemnet of people in the 
lDdlan sub-continent is the fact that visitors from Bancladab and Pakistan 
am remain in our country practlcally indeftnitley and without the provisions 
and penalties under the Foreigners Act, 1946. Totally inexplicable is tbe 
manifestation of this tr ..... border movement that takes the shape of citizens 
of Bangladesh or Pakistan arriving in India and then becoming untraceab1e 
as far our Administration goes. What is totaUy unacceptable to the 
Committee is that not even estimates, leave alooe any accurate appraisal of 
the numbers of such illegal entrants exist in any of, the records of the 
Government of india. The Committee are lee. to the" unhappy conclusion 
that because of an absence of adequate laws in this regard inetlklent 
....... nistration of whatever Umited laws exist, and continued neglect of this 
ftI')' serious malady, an extremely serious situation directly affecting our 
security bas now come Into being. 1t has also devalued Indian citizenship as 
IOIDething tbat can be attained through UIegality. The Ministry of External 
AJl'airs have Informed the Committee that In their view no foolproof method 
of controUing this problem exists as at present. What is being sUUested by 
them, as also the Ministry of Home Affairs on consultations, is mere 
administrative tinkering whb the rules. It does not touch the snbstance of 
the problem. 
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RecommendatloDS 
3.23 The Committee therfore recommends: 
1. VUation of both indian Passport Act, 1967 and the foreignen Act 194(; 

must be made much more deterrant, penalties under both these Acts must 
be similar; must be made noo-ballable; must include imprisonment and fine 
of blgher deterrance, and daportation on completion of sentence must be 
mandatory. 

3.14 The harmonizing of the provisions of Indian Passport Act, 1967 and 
the Foreigners Act, 1946 must be carried out urgently by the Government. 

3.25 SpeiCat passport arrangements with Bangladesh and Srilanka need a 
review. Such· a review must be a periodic exercise, with each review 
ebaracterized by an assessment whether the existing arrangements need 
revision. 

3.26 The Government of India must urgently engage in consultation with 
the States of the Union that have a responsibility in the administration of 
reieyant provisions of these Acts, so that across the country, the application 
of these laws is unifrom. 

3.27 For visitors from Bangladesh, Srilanka and Pakistan, it is vital that 
the maintenance of records about entry points/place of residence and 
departure dates be made more systematic and' efndent. Computerisation by 
itself, without adequate subsequent surveillance wiD not serve the purpose. 
Such Indian citizens as are the bosts or recipients of visitors from these two 
countries must also be made accountable for defaults relating to overstayal, 
etc. The Committee recommend the immediate stoppage of separate sYSleJQ 
of passports for Bangladesh, Sri Lanka and Pakistan. 



CHAPTER IV 

ASPECTS RELATING TO EMIGRATION ACr 

4.1 The Indian Emigration Act, 1983 requires our citizens wishing to 
travel abroad to fulfil the following conditions:-

"An application for registration shall be made to the registering 
authority in such form and shall contain such particulars as to the 
applicants' financial soundness, trustwo~hiness. premises at which 
he intends to carry on his business, facilities, at his disposal for 
recruitment, his antecedents (including information as to whether 
any certificate' has been issued to him under this Chapter earlier 
and if so, whether such certificate had been cancelled) and previ-
ous experience, if any, of recruitment and other relevant minters as 
may be prescribed and shall be accompanied by a receipt evidenc-
ing the payment of the prescribed fee and an affidavit giving his 
current financial standing and an undertaking in the .form pre-
scribed to the effect that in the event of any information furnished 
in or along with the application for registration being found to be 
false or incorrect in any respect. the certificate shall'be liable to be 
cancelled at 'any time in accordance with the procedure pre-
scribed." 

4.2 Since 1983, when this Act was passed in its new form it has been 
ceased to be administered by Central Passport Organisation. Explaining 
the rationale behind this change the Ministry of External Affairs, in a 
written note. stated that the emigration of Indian manpower, to foreign 
countries had acquired the ciimension of an important national resource 
bringing to country a substantial amount of foreign exchange. Large 
scale emigration of Indian worker:, unorganised and often illegal system 
of recruiting labour had led to many malpractices. 

4.3 Complaints of exploitation of Indian workers, at the hands of both 
recruiting agents in India and employers abroad had also been received. 
With a view to regulating the emigration of labour and protecting their 
interests, the Union Cabinet, at its meeting held on 15th June, 1976 
decided to designate the Ministry of Labour as the nodal ministry for 
the regulation of recruitment of Indian workers for employment abroad. 
Pursuant ,to this Cabinet Decision. the Indian Emigration Act, 1922 was 
amended and the Indian Emigration Act 1983 came into being. The 
subject of emigration was thus transfcrred from the Ministry of External 
Affairs to the Ministry of Labour. 

18 
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4.4 Justifying the continuance of the Emigration Act in the changed 
situation, the representative of the Ministry stated during oral evidence:-

"'The essence of this Act was that there is justice shown to the labour 
by the employers. The contract should be such that there is adequate 
amount given as salaries to the Indian labour in foreign countries. As 
per the contract, the emigration clearance in India is not at all the 
same obtaining in other countries and immediately taken away the 
replacement contract from the Ministry of Labour. We have a 
proposal under consideration that the person who goes should be free 
from any of the requirements under the Emigration Act, but the 
recruiting agent should not be fr~e because we can at least with 
reasonable certainty pin-point the J1roblem of replacement and 
substitution of the contract; as long as exploitation continues to the 
arrangement of employer and the employee. The recruiting agent is 
very much involved in this. The recruiting agents needs to be 
controlled and to that extent I think our own views should be that the 
Emigration Act should continue." 

4.5 Chapter V of the Emigration Act contains provisions which require 
that every citizen who is going abroad for a job needs clearance either 
from the Passport Officer or from the Department of Emigration. 

4.6 Asked to state why the Emigration Act is made routinely applicable 
to every citizen going abroad, and whether the Act is actually needed even 
now when job opportunities in the Gulf have almost ceased, the represen-
tative of the Ministry stated:-

"I think the first problem could be solved by abolishif\g Chapter V. If 
this is abolished, then nobody would require a stamp. I think now 
with the latest situtation in the Gulf where there is complete upheaval 
of the economic opportunities taking place during the last four weeks 
or so, I think what you have seen in last three or four years is likely 
to decrease and the opportunities now will be so rapidly diminishing 
that we expect the people back in India soon." 

4.7 In the post evidence replies. the Ministry has. however, stated that 
as regards doing away with requirement of emigration clearance, the 
Ministry of Labour do not favour deletion of Chapter V of the Emigration 
Act. 

Conclusions 
4.8 IndJaD citizens wishing to travel abroad have to. as of routine, obtain 

emigration clearances. This in itself involves the fulnllment or a number or 
procedural requirement ... Obviously. the number of citizens going abroad. 
for regular employment, exceeds those visiting as tourists or on business. 
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Promulgation of Indian .Emigratioa Ad, 1983 as a replacement of the 
earlier, similarly entitled Act of 1922 was to protect the laierest of emigrant 
IadIaa worken, as also to minimise the bureaucratic requirements of 
emigratioa clearances. As a further improvement upon this, the Ministry of 
External Affairs Is now of the view that Chapter V of the Emigration Ad, 
1983 is no longer necessary. The Ministry of Labour without a.~ .. igning any 
reason have, however, not agreed with thi'i suggestion of the M.E.A. The 
Committee, hamlg examined this aspect at some length, is of the view that 
continuance of restrictive procedures for Indian travelling abroad does not 
appear to have any administrative or other functional rationale behind it. 

Recommendation 
4.9 The Committee. recommend that the Indian ":migration Act, 1983 be 

reviewed with a view to dispensing with prior emigration clearance as an 
essential pre-requisite for travel abroad for employment by Indian dtizens. 
For this purpose they recommend the deletion of Chapter V from the Indian 
Emigration Act, 1983. . 



CIIAPI'IR V 

ORGANlSAnON AND ADMINISTRAnON 

A. Silinr of RtgioND/ Pll8$port Offkes 

5.1 The MiDiItry has stated that earlier a full-Oedged ReJional Puaport 
0fIiee w. opeaed if the number if applications received from • State was 
...-e tbau 3O.cm aDDually and those baviDg less were considered for • 
lIlb-repoaaJ office. However, later offices were opened CODIideriD& vari-
ous factors listed below:-

1. Areas of the State 
2. The Dumber of States 
3. Populatioa 
... DistaDce 
5. Demand for paaports 
6. Work load statistics of passport office at a place 
7. Work load in neighbouring passport office 
8. Users' convenience and public service 
9. Geograpbic:al configuration of a place 

10. Manpower at Headquarters to look after the work 
11. Estimate of Revenue earnings, expenditure and financial 

implication . 
12. Requirement of 6000 booklets per month and other related 

documents. 
13. Computerisalion and need for traininl the personnel. 

S.2 EIplainin8 the criteria for establishing Regional Passport Offices, 
the representative of the Ministry of External Affairs stated during oral 
evidence:-

"There are actually two categories. One category is where there are 
places like Bombay, Delhi, Madras and Calcutta where the demand 
for passports in a year is definitely eltpected to cross 80,000 and that 
it is so obvious that there should be a passport office in places like 
that. In the other category, of course '. various other considerations. 
come in. J am not saying that in every case. it is based on total 
rationality. There are a lot of demands and it is not possible for the 
Government to ignore those demands. but we do make an effort to 
ensure tbat even the new criterion of 60,000 annually is followed. 
At leasl, it should be approaching that figure from the districts 
before we open a new office, I do agree tbat we have quite a few places 
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wIIa'e die figures are very much less; they are less than even 30,000 
wIIidl is the origiDaI aiterioo." 

S.3 ...... ~ repIiea. the Ministry bas stated that ~ criteria of 
....... 01 f"I(JOIt oI:fica in India is orpnic and is formulated keeping 
ill .. die wort 1oId. geograpbK:aI distribution 8Dd public deJDaQd . 
.. ala .......... tion of the criteria is under proc:css in the Jiabt of the 
....... made by the Estimates Committee. 

B. SIQjf POIuion 
S.4 TIle MiDisIry bas stated tllat ever since the Central Passport 

C\g ..... C8IDI: iato existence during the end of 1954. review of its 
c.ft ... DOl beea daDe. The basic requirement of staff and officen in 
1M CPO ClODtinues to be detetmioed with refercoce to the SIU norms 
fila! ..... 1980 and based 00 workload for the period 1.11.1979 to 
31.10.1910. Apccd nonos. were drawn, as under: 
.....- Officer I Assistant Passport 3,000 applieatioos per officer per 
08ia:r I Pabtic Rdatioos Officer. month. However. Head of the Pass-

(PIAl) port Office is tateo IS half the PIA 
as be is required to attcod adminis-
tration of the Office, besides !Attend-
ing VIPs and l.iaisoo with District / 
Police authorities etc. 

SUPERINTENDENT 
I. s.pdL .... 1. to 20 staff 

2. SIIpdII for 21 to SO staff 
3 ........ for 51 to tOO staff 

4 ...... lor 101 and so 00 

ASSISTANTS Posts in the grades of ksistants I 
~ Upper Division Clerk. I t.ower Division Clerk' 
l.DCI bas been provided in the 1800;-

Assistant .. : tIDC: 2: LDC: S 
S.s However, a different yard-stick:v.as evolved for prOYidiDg officen; 

IBd IbIfI adusivel, for Emigration clearance purposes. as UDder:--
(a) I...es.... 100 visitors: No extra staff 
(b) 101 10 2SO visitors: One Supdt .• One clerk 
(c) 2SO 10 400 visi~ One PRO - two derb 
(eI) VISitors ucecdiog 400: One PRO, ODe Supdt. - ODe clerk 

for every 200 cases. 
S.6 The Ministry bas further stated that the SIU tedDI of the Ministry of 

AIIIIDct ... undertaken fresh study of staff requirements io aU .the grades, 
ptdiculariy in view 01 the increase in worle aJongwith certain left out items 
cI. work, DOt taken into ronsidcration by the stu during the 1989 study. 
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These included: 

1. Reference from Indian Missions and reply of each querry, which 
includes confirmation of particular of passport and matching of photo-
graphs, in case the same was lost one. 

2. Indian Citizens repatriated from abroad on Govt. expenses, corres-
pondence with State Government for recovery of expenses on account of 
repatriation pendency of which amounted about Rs. 1.9 crore at the end of 
1988·89. 

3. Warning Circulars to be issued and maintenance qf Index Cards 
including PAC Registers. Number of persons on PAC ha'S"lrIcreased many-
fold since 1980. 

4. Complaints & Grievances from Passport applicants and general 
public. As per guidelines issued by DOPI' one officer in each office has to 
be designated as Complaints and Grievances Officer. 

5. Increased Court Cases. 

6. Passport Adalats since 1988. 
7. Passport Camps at out stations (since 1988). 
8. Forgery cases. 

5.7 The Ministry has supplied the following statement showing the 
existing sanctioned strength and the proposed streng~h of staff:-

POST 

PO 
APO 

Total PI As 

Supdt. 
GROUP 'C' 
Assistant 
UDC 
Stenographer 
!DC 
Total Group 'C' 

EXISTING 
SANCTION 

14 
22 
74 
50 

128 
253 

19 
740 
1140 

PROPOSED OVERALL 
STRENGTH INCREASE 

DECREASE 

18 +4 
27 +5 
85 +11 
120 +70 

350 +222 
450 +197 
40 +21 

600 +140 
1440 +300 

S.8 Asked to state the reasons for reducing the number of posts in the 
higher grade when vacancies in passport offices exist, tbe representative of 
the Ministry stated during oral evidence:-

"As far as the Passport Officers are concerned, this is not related 
directly to the fact that every passport office must have a Passport 
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Officer. Passport Officer is a grade in the Central Passport Organisa-
tion. If you want to expand the number of posts at a higher level, 
naturally we wo\lld like to have 22. But expand in the number of 
posts at a higher level would lead to some financial implications also. 
It would mean that tbe number of posts at the lower level must be 
expanded correspondingly even more. So we feel that for the larger 
passport offices it is necessary to have the highest grade officer. But 
for the smaller passport offices officers uf the Assistant Passport 
Officer grade who are manning many of them would be sufficient." 

C. Inspection of Foreign Missions 
5.9 The Ministry has stated that for appropriate monitoring of the work 

of Missions / Posts abroad, the following exercises are undertaken on a 
regular basis:-

1. Inspection by Foreign. Servi~ Inspectors team from time to time. 
2. Inspection by Accounts & Audit teams. 
3. Occasional visit by MEA I MHA Officers when situation requires. 

~ 

5.10 Asked to explain the manner in which the Ministry is regulating the 
inspections in Embassies, the representative of the Ministry stated, during 
evidence:-

"We have aimed that every Embassy should be inspel-1ed once in five 
years. But in practice, it may not happen as there are 140 Embassies. 
So, this means that we are inspecting 28 Embassies every year. Every 
inspection may take nearly three days. We have a small team of 
inspectors. But they are not able to spare much time.- For at least 9-
10 days, they will be out of Delhi. In practice, what happens is that 
the Mission which has suffered problems due to change in environ-
ment, inflation or political situation, get inspected on emergency 
basis. Larger Missions are inspected regularly. Jt is true that smaller 
Embassies do not get inspected for more than five years." 

5.11 The representative of the Ministry further added: 
"We find that in services other than foreign service, they have a 
larger .inspection team and at any given point of time, two or three 
members of that team go out and when they return, they give a 
report. As soon as they return, another group goes out. I think this is 
so in British Foreign Service. In fact, inspection is done for every 
three years in other service. 

5.12 Asked to state as to why smaller Embassies are not inspected for 
over five years where as larger Missions are inspected regularly, the 
representative of the Ministry repJied:-

"We do have a minimum of two full-fledged inspection teams who 
are able to go out, and are not burdened. But our department is 
burdened with administrative work a1so in Delhi. We do not have an 
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inspection team which go out for inspection and get satisfied with that 
and do nothing elso than inspection. We do administrative work 
also. " 

5.13 -t\sked to state whether the Ministry has examined the aspect that 
there should be larger inspection teams and they must not be burdened 
with routine administrative work, the representative of the Ministry replied 
in the affirmative and further added:-

"Several proposals have been made. I would have to check out and 
teU you." 

5.14 In the post evidence replies, however, the Ministry has been silent 
on this aspect. 
MIS and Monitoring 

5.15 'To get proper feedback, the management of the information system 
in respect of passport offices in India and Indian Missions abroad is done 
on the basis of the following:-

i) Weekly reports sent by the passport offices showing the receipt of 
the applications, their disposal and pendency at the end of the week. 

ii) Quarterly statement of the passport offices regarding issue of 
passports and miscellaneous services. 

iii) Annual Consular Report sent by the Indian Missions I Posts abroad. 

For RPOs / POs in India 
(i) Weekly meeting of officers at Headquarters. 

(ii) Inspection of the passport offic.!s by officers of CPV Division I 
Ministry. 

(iii) Holding of All India Passport Officers Conference annuaDy. 
(iv) Inspection of the passport offices by SIU of the Ministry . 
(v) Inspection by the Accounts & Audit Teams. 

(vi) Inspection by the Members of the Official Languages Implementa-
tion Committee. 

For Missions / Posts abroad 
(i) Inspection by foreign Service Inspectors (FST) team from time to 

time. 
(0) Inspection by Accounts eft Audit Teams. 

(iii) Occasional visits by MEA / MHA officers when situtlltion requires. 
'.' 

\.," . Conclusion 
,.161M, ciiterla for letting up new passport ofIkes remainl orpnlc and 
... Into account • variety of racton lncIudlng public demand, geop-aphl. 
cal distribution and the workload. Further radonallsation has been taken up 
• • consequence of dlKusslons with EstImates Committee. 
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5.17 The passport ol1'ices in the country vary a great deal in terms of 
their geographical coverage of workload. Consequently the level or the 
oftIdaIs beading these offices also vary. That is why it is dlft1cult to 
understand why passport offices should not be opened in capitals of States 
like lor example Gangtok, Agartala or Imphal. This bas to be considered 
irrespective of the actual workload involved. 

5.18 No cadre review bas been done ever since the creation of CPO while 
the present staff is based on SlU norms determined during 1980. Yardsticks 
for determining the number or officers and assistants are also different. A 
fresh SIU study is stated to have overlooked several aspects or work done in 
RPOs. 

5.19 The Management Information System and Monitoring in -vogue in 
CPO Indicate two noteworthy features: 

(I) Spacing of returns is injudicious in as much as weekly returns are 
perhaps too soon and quarterly retUI'DS too late. Perhaps a monthly 
return would be more appropriate, and 

(0) reporting of Consular activities from Missions abroad is too mealn to 
permit any meaningful direction from CPV division. 

5.20 The Committee are concerned to note that not sumcient Importance 
Is being -attached to inspection of Foreign Misstons and tbat the freqUeDCY 
and format of such inspections is on a conservative basis. Further, actual 
Ip8clng of such inspections in respect of smaller missions Is all the more 
..... tlsfactory. No concrete evidence or attempts at mitigating tbis situation 
WM, bowever, shown to the Committee. 

Recommendations 

5.21 WbUe setting up new passport oftkes weigbtage should be given to 
the geograpblcal distance or Slates like SIkkIm and the North Eastern States 
irrespective 01 the quantum of demand for pasSports, but wltbout sacriftdng 
OI'8anlsational eftldency. 

s.n A cadre review may be got done In the CPO, and its staff 
requirements worked out afresh taIdIIi Into account au aspects or work 
clone in the RPOs and the CPV DIftIIon. 

5.23 The desirability of reviewinR the frequeucy and format of MIS may 
be considered. 

5.24 All necessary steps may be taken to conduct regular in5pectiona or 
Foreign Missions and necessary revision of staa considered early. Spedal 
attention may be ginn to smaller missions. At the same time annual 
reporting of consular activities by Missions may be reviewed in favour or 
more frequent reporting; perhaps on a quarterly basis. 



CIlAPl'ER VI 

REDRESSAL OF PUBLIC ORIEV ANCES 

6.1 In a written note to the Committee the Ministry stated that 
machinery for settlement of public grievances is presently available at the 
Ministry level in the PV Division and at the level of each Passport Office 
in India. In PV Division an Officer has been designated as complaints and 
Grievances Officer who attends to all complaints received. from the 
passport applicants. 

6.2 All complaints received in the CPV Division are fed into a computer 
and attended to immediately. Progress on disposal of complaints by the 
Passport Offices is }1lonitored through regular "action taken report" to be 
leDt by POs. The matter is followed up with POS till a final reply is IeDt. 

6.3 In each Passport Office an Officer bas been designated as Com-
plaints and Grievances Officer for the redressal of tile grievances of the 
Passport applicants. The grievances Officer in each Passport Office is 
cxpccted to be easily accessible to the public and he has to evolve 
procedures which are necessary for monitoring the public grievances and 
their redressa1. 

-6.4 Every Wednesday, between 10.00 hours to 13.00 hours, is treated as 
a meetingless day in every Regional Passport Office. This period is set 
aside for hearing and redressal of public grievances by the Head of Office. 

6.5 Asked to give a frequency table indicating speed of grievance 
redressal the Ministry furnished the following figures:-

Year Total No. Settled Settled Settled Pending 
of within one within fint within first for over 
complaints. month. quaner. six one year. 

months. 

1990 659 169 251 348 
(Jan-June 1990) 

• PtIrtI 6.4 At the time of factual verification the Ministry has informed as under: 
-In view of rapidly increasing input of applications, the Passport Officers arc now 
meeting public every day (except Wednesday) for bearing and redressal of public 
grievances. " 

27 
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6.6 The above figures indicate time periods in setting the complaints, but 
die c:ompIaiDts themselves involve adeut in some cues, old pending 
plJIIPort appli<:atiODS! 1bese were now being settled under the new poHcy 
of iIIuing passports after waiting 4 weeks for polic:e I aD report or after 
obtaining required verification certific:ates. 

6.7 The Ministry further stated that the difficulty faced by public in 
obtaining passports are monitored at the CPV Qivision as a result of which 
verification procedures have been recendy simpHfied. Setting up of the 
Puaporl Advisory Committees is a step towards closer monitoring of 
public response to passport procedures. However, DO survey of the 
mapitudc and nature of public complaints bas been made 80 far. 

PAUpOrt Advisory Col'I'UrIitt«s 

6.8 1be Ministry informed the Committee that PubHc Grievaoce 
RedressaI machinery was being Strengthened by setting up Passport 
Advisory Committees at three levels i.e. (i) Central level (2) Passport 
Office level and (3) Indian Missions I Posts abroad level which will provide 
the vital IiDk between the Ministry and the Passport users. It would give 
the public the confidence that their grievances are being properly rep-
resented and attended to. 

6.9 Commenting upon the need to have Passport Advisory Committee, a 
representative of the Ministry stated: 

"I understand, the Passport Advisory Committee bas actually not 
been fina&sed. The intention of the C'.ommittee is that it will afford 
the representatives of the p'ublic including the MeIllbers of Parlia-
ment, prominent persons from the professions and business, to voice 
their views in regard to smoother and more efficient functioning." 

6.10 The detailed objectives and constitution of the Passport Advisory 
Committee are given at Annexure-I. 

Passport AdaJalS 

6.11 The Ministry stated that Passport Adalats are held in Passport 
Offices to listen to the complaints of Passport applicants and to settle them 
on the spot. 

6.12 The system of holding Passport Adalat was introduced in 1988. 
However, from September, 1988, instructions were issued to all Passport 
Officers to hold Adalats on every Wednesday. In June, 1989 Passport 
Officers were also instructed to go to Cities and Towns from where there is 
a considerable demand for passport and hold camps there at which, 
passport applications can be scrutinised and accepted on the spot. 

o 

6.13 The details of Passport Adalats and camps held during the three 
years viz. 1988, 1989 and 1990 are given in Annexure-II. 
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w,u..a I Corruption Oua 

6.14 The details of vigil8DCC I corruption cases peDdiDg with the CPO 
duriDa the last three years were as foUows:-

(A) Details of cases of corruption received during the last 3 yean 

1987 1988 1989 

1. No. of cases sent to CBI for investigation 11 10 
2. No. of cases closed after departmental 12 14 IS 

inquiry 
3. No. of cases anonymous, pseudononom- - 10 7 

OUS, vague, nature closed without inquiry 

23 34 22 

(B) Number of corruption cases pending with the Department during the 
last 3 years 

Year 

1987 
1988 
1989 

Conclusion 

No. of 
complaints 
received 

23 
34 
~ 

No. of No. of 
complaints complaints 
disposed of pending 

22 l(with CBI) 
33 I(with CBI) 
22 

6.15 As at preseut complaints from the public: are redressed at the 
MIUtry level ia the CPV Division. In each Passport Otrke these are 
IIaIIIed by CoIIIpal!'Jts and Grievances otIker, wbo is required to attend to 
..... every Wednesday between specified boun. Wben judged in the context 
01 number 01 complaints received, and attended to, in the year 1990, the 
Committee have observed that the system w. faiUna below expectatioD. 

6.16 The Committee is re-assured that the Ministry proposes setting up 01 
r..port Advilory Committees at three levels: at the Central level, at the 
~ omce level and ia each Mission I Posts abroad. Because these 
Committees have not so far been set up, there is no manner in which their 
fuDctIoniag can be judged as beiag ameliorative of public: grievances. In like 
....aner though Passport Adalats are held in all passport oft1ces, in the 
aIIIeDce of a data about the number of complaints received and settled, the 
CcJauaJUee are DOt in • position to comment on their dIk:aq. 
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Recommendations 
6.17 Non-oft"adal Passport Advisory Committees must be set up immedi-

ately for every RPO. 
6.18 To restore pubUc: conftdaenc:e, a time Umlt for redressaI 01 

complaints received and settled must be ftxed. 



ANNEXURE-l 
Objectives 

The Advisory Committees will have the following objectives: 
(a) Monitoring the performance of the Pass port Issuing Offices. 
(b) Bringing tbe members of tbe Public applying for passports as also 

other services at Passport Offices into closer interaction with the 
Passport Officer, and the Supervisory Officers in the Ministry of 
External Affairs and Missions abroad. 

(c) Giving the members of the public applying for passport and passport 
services confidence that their grievances are being properly rep-
resented and attended to. 

(d) Making proposals for the further improvement and speeding up of 
the services to the public rendered by the Passport Offices. 

(e) Giving publicity as appropriate to the action taken by the Ministry of 
External Affairs and the Passport Offices for improving and develop-
ment of the services rendered. 

Formation of the Committee 
Each Advisory Committee will consist of the following: 

Chairman Members 
Central Passport EAM 
Advisory 

Official Members 
(i) Two MPs 

(ii) Two other 
eminent per-
sons 
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(i) Secretary / 
Additional 
Secretary 
MEA 

(ii) Home Sec-
retary / Addi-
tional Secret-
ary, MHA 

(iii) DIB 
(iv) Additional 

Secretary 
Ministry of 
Finance 

(v) Additional 
Secy. Depart-
ment of Elec-
tronics 

(vi) Joint Secret .. 
ary Ministry 
of Labour 

(vii) Joint Secy. 
and Chief 
Passport Of-
ficer-Sec}".-
cum-Con-
venor 



2. Passport Office 
Advisory Com-
mittee. 

(a> Passport 
Office, 
Delhi 

Additional 
Secretary 
M.E.A. 

(b> Passport State Home 
Office, retary 
in State capi-
tal (including 
Coc:bin I 
Trivandrum 

(c> Passport 
Office, 
for more 
than one 
State 

State (for 
Secretary 
State) 

(d) Passport Of-Divisional 
flee, missioner 
outside State 
Capital (ex-
cluding 
Cochin I 
Trivandrum) 
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(i) Two MPs I (i) Chief Sec-
elected rep- retary 
resentatives (il) Police Com-

(il) Two other IDISSlOn 
eminent per- (iii) Additional 
sons Commission-

er (Sec:y.) 
(iv)PO Delhi-Sec-

retary-cum-
Convenor 

(v) POE 
Delhi 

Sec- (i) One MP (i) D.O. Police 
(ii) One MLA (ii) I.G. (SB I 

(iii) Two other CID) 
eminent per- (iii) POE, if auy 
sons (iv)PO-Sec:retary-

cum-Convenor 
(v) Any other 

PO in the 
State 

Home (i) Two MPs I (i) D.O. Police 
each MLAs (ii) I.G. (SB I 

(ii) Two other CID) 
eminent per- (iii>'POE, if any 
sons (iv)PO-Secretary-

cum-Convenor 
Com- (i) One MP (i) Deputy 

(ii) One MLA Commis-
(iii) Two other sioner 

eminent per- (ii) S.P. 
sons (iii) S.P., (SB I 

CID) 
(iv)PO-Secretary-

cum-Convenor 
3.3 Indian Missions I Posts abroad. 
(a> Indian Em-Ambassador 

bassy 
(i) two represen- (i) Deputy Otief 

tatives of of Mission 
Indian As- (ii) Head of 
sociations Chancery 

(ii) Two other (iii) Head of Con-
eminent per- sular Wing-
sons Secretary-

cum-Con-
venor 



(b) Indian Consu-Consul General 
late General 
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(i) Two rep-
resentatives 
of Indian As-
sociations 

(i) Deputy Chief 
of Mission 
from Em-
bassy. 

(ii) Deputy Con-
sul General 

(iii) Head of 
Chancery 

(iv)Head of Con-
sular Wing-
Secretary-
cum-Convenor 

4. The non-official members of the Advisory Committees in each case 
shall be nominated by the Minister of External Affairs in consultation 
where necessary with the Department of Parliamentary Affairs, State 
Government of Indian Missions abroad. An offiCcr of the Ministry of 
External Affairs, and wherever possible the CPV Division, would normally 
be present at each of the Committee meetings held in Passport Offices in 
India as well as important Passport Issuing Offices in Indian Missions I 
Posts abroad. 

S. Periodicity of Meetings Each Advisory Committee should meet once 
in 3 months. For Passport Offices covering more than one State. The 
Committee for each State may meet once in 6 months. All reports 
regarding the deliberations of the Passport Advisory Committee including 
recommendations made by them shall be forwarded to the Ministry. of 
External Affairs within IS days of each meeting and report on action taken 
on the recommendations of the Committee as a whole will be forwarded to 
the Members within three months of such meetings. 
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." CIIAPI'ER VB 

MISCELLANEOUS ASPECTS 

Differentilll rQles 0/ Paupon lee 
7.1 The Ministry has stated that a high powered official level committee 

set up at the initiative of the Minister of State in the Ministry of External 
Affairs in its meeting held on October 4, 1988 recommended that fees for 
issue of passports and consular services should be raised so as to meet, at 
least partially, the expenditure on additional staff. 

7.2 The Ministry of External Affairs has further stated that action has 
already been initiated by them towards raising of passport fee. 

7.3 During evidence on the subject, a representative of the Ministry 
stated as under :-

"I think raising the fee should not be a problem. If a person who is 
really interested in going abroad, he wiU pay whatever be the fee for 
making a passport. If a person, going abroad, can spend Rs. 50,000 
or Rs. 60,000, I think he can easily spend Rs. 50 or Rs. 60 towards 
fee in respect of making a passport. 'Ibis is under consideration." 

Visa Fee 
7.4 In a written note Ministry stated that simultaneously as an 

experimental measure, for a period of one year, they have moved forward 
to unilaterally reduce visa fees in respect of FRe, France, Italy, Nether-
lands and Spain. In case of France, the visa fee have been reduced to Rs. 
1~ for aU kinds of visas while for other countries, it has been reduced to 
Rs. 2001-. they are separately also processing reduction in visa fees for UK 
nationals to lower levels. There is also a proposal for the abolition of visa 
fees for visitors from United States. Mauritian nationals have altogether 
been exempted from payment of visa fees. 

7.5 A visa' abolition agreement has also been concluded with the 
Maldives in terms of which nationals of either couIitry can undertake visits 
without visas for a period of 30 d~ys. 

7.6 During evidence Additional Secretary, Ministry of External Affairs 
stated:-

"We have had a review of the whole structure of the visa fees and the 
question regarding grant of visas. Earlier the policy basically was 
based on reciprocity in regard to visa fees and certain amount of 
severity in the grant of visas. In certain cases visas were not being 

35 
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gaoted to Indian nationals for four weeks. We had provided that we 
will also Dot do that until four weeks had elapsed. This was reviewed 
about less than 18 year ago and as a resUlt, it was said that it should 
not be 00 reciprocity basis, but it should be liberalised even on a 
non-reciprocal basis. We have authorised all our missions to abolish 
the restrictive provision regarding time lag. In other words, they mUst 
issue visas within 24 hours, specially to tourists. Secondly, we have 
liberalised the grant of visa on a long-tenn basis. Five years multi-
entry visas are granted to Indians with foreign nationality. This is for 
business purpose. Apart from that, we have also reduced visa fee. 
This is also on unilateral basis. tt 

Consular Services 
7.7 The CPV Division, through Indian Missions abroad, renders consular 

assistance to Indian nationals abroad. The kinds of assistance include (i) 
seeking consular access to Indian llationals in foreign jails and rendering 
help to them within the ambit of local laws ensuring that the due process 
of law is followed with regard to their detention and trial; (ii) transporta-
tion of the bodies of deceased Indian nationals to the next of kin in India; 
(iii) settlement of dealth compensation and other dues of Indian workers 
dying abroad; (iv) relief and repatriation of destitute Indian nationals; (v) 
intercession with local governments for the honouring of workers contracts; 
(vi) attestation of documcnts submittcd by Indian workers and others; (vii) 
registration of Indian nationals; and (viii) maintaining contracts with local 
Indian associations. 

7.8 During evidence representative of the Ministry stated:-

"There are obviously a large number of reports whK:h are weU 
founded and which allege that our missions abroad do not trcat 
visitors with due courtesy. This is a point which is examined in all its 
aspects during inspections. A number of circulars have gone out, but 
that does not solvc that problcm. We have on many occasions 
rcprimanded our officials who have been found responsible for this 
kind of behaviour. In think, the problem is not solved yet; we will 
have to continue our efforts and take severe meaures against these 
who are found at fault." 

Conchuion 

7.9 Recommend,don of the HIcb Powered Committee reprdinc nJaiq of 
Pusport fees aod UbenIIzatioa of visa restrictious are to be welcomed. 
The8e meuures lDIke travel eIIIer, encounae tourism IDd promote 
iatenlatioal trIde. It ill the expectation of the Committee tIIIt these 
meaureres will be illlplemeDted expeditloUily. 

7.10 The ItIte of coualIr Ien'Ices provided by indian MJsIioaa tbroad, 
IIICI as tdmItted by the Ministry themselves, Is UDlltilflCtory tad .... 
auued the Committee greet c:onc:em. 
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Jlecom........t.tloDs 
7.11 The sdaeme for reJaiution of visa restrktiODl ouaht to be extended 

Oftf tbne to .. numy countries .. Is found diplomatkaUy poaible. 
7.1l Concrete measures to improve the consular services In Indian 

MIIIIoaI abroad must be undertaken Immediately. 

NEW DELHI; 
FebnMJry 14, 1992 

MQglw 25, 1913 (S) 

MANORANJAN BHAKTA 
Clwimuln, 

Estimates Committee. 
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SttMm.,.,., 01 R~ I Ob.rerwlliDn.s 

51. No. Para No. 
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1.14 

1.I4(i) 

1. 14{ii) 

2.34 

2.35 

2.36 

3'.23 

3.24 

3.25 

Recommendation I Observation 

3 

The Committee expect the Ministry of External 
Affairs and Labour to:-
brio, aD provisions relating to the subject of 
passports under one single statute. 
consider dropping the appendaae '"Cbief Control-
ler of Emigration" from the designation of Chief 
Passport Officer. 

The Committee would recommend much wider 
and more effcc:tive publicity of rules and regula-
tions governing the issue of passports and all 
related formalities. 

The Committee recommends that the grievance 
redressal machinery, panicularly at the level of 
Regional Passport Offices, be strengthened and 
monitored. 

The Committee would n:coaunend an eaflier 
time-IcbeduIe than 1995 for completion of com-
puterisation defiDin, its euc:t scope and purpose. 
MSP, MRP, • weD • passport sections in foreign 
millions ought to be covered under this prog-
ramme with adequate staffing pattern. 

VIOlation of both IndiaD Pasport Act, 1967 and 
the Foreipen Act, 1946 must be made much 
more cleterrant, penalties UDder both these Acts 
must be similar; must be made non-bailable; must 
indude imprisonment aDd fiDe of bigher deterr-
ance, IDd deportation 011 completioD of sentence 
IDUIt be mandatory. 

The barmonizina of the provisions of Indian 
Passport Act, 1967 and the Foreignen Act, 1946 
must be carried our urgently by the Government. 
Special passport arranaements with Bangladesh 
and Sri Lanka need a review. Such a review must 
be a periodic exercise, with each review charac-
terized by aD assessment wbether the existing 
IItf8II8CIIICIJts need revision . ........ __________ ---::139 _______ ._. __ ... ---



1 2 

10 3.26 

11 3.27 

12 4.9 

13 S.21 

14 S.22 

15 S.23 

16 5.24 

11 6.17 
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The Government of India must urgently eng. in 
consultation with the States of the Union that bave 
a (eSponsibility in the administration of reicvMt 
provisions of these Acts, so that across the coun-
try, the application of these laws is uniform. 

For visitors from Bangladesh. SriLanka and 
Pakistan, it is vital that the maintenance of records 
about entry points place of residr:nce and depar-
ture dates be made more systematic and efficient. 
Computerisation by itself. withollt adequate subse-
quent surveillance will not serve thl.: purpose. Such 
Indian citizens as are th< hosts or recipients of 
visitors from these two countries must also be 
made accountable for defaults relating to over-
stayal, etc. The Committee recommp.nd the 
immediate stoppage of separate system of pass-
ports for Bangladesh, Sri Lanka and Pakistan. • 

The Committee, recommend that the Indian 
Emigration Act, 1983 be reviewed with a view to 
dispensing with prior emigration clearance as an 
essential pre-requisite for travel ahroad for 
employment by Indian citizcm. For this purpose 
tbey recommend the deletion of Chapter V from 
the Indian Emigration Act. 1983. 

While setting up new passport offices ~eigbtage 
should be given to the geographical distance of 
States like Sikkim and the North Eastern States 
irrespective of the quantum of demand for pass-
ports, but without sacrificing organisational effi-
ciency. 

A cadre review may be got done in the CPO, 
and its staff requirements worked out afresh takiDa 
into account aU ~spects of '\-'ork done in the RPOs 
and the CPV Division. 

The desirability of reviewir.g the frequency and 
formal of MIS may be considered. 

All nC()CS58l)' steps may be taken to coodud 
regular inspections of Foreign Missions and neces-
sary revision of staff considered early. Special 
attention may be given to smaller missions. At the 
same time annual reporting of consular activities 
by Missions "lay be reviewed in favour of more 
frequent reporting, perbaps on a quarterly basis. 

Non~fficial Passport Advisory Coml1litt~'es must 
be set up immediately for every RPO. 
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18 6.18 

19 7.11 

20 7.12 
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To restore public confidence, a time limit for 
redressal of complaints received and settled must 
be fixed. 

1be scheme for relaxation of visa ~ns 
ought to be extended over time to' as inany 
countries. as is found diplomatically. possible. 

Concrete Qle8Sures to improve ~ consular ser-
vices in Indian Missions abroad must be underta-
. ten immediatelj. 
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